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1, Union of India, rep, by its
Secretary, Ministry of Railways,
New Delhi,

2, General Manager, S.8,Railway,
Rail Nilayam, Seciunderabad,

3, Divisional Railway Manager,
Secunderabad Division (3G),
South Central Railway,
Secunderabad,

4, Divisional Railway Manager,
Hyderabad Division (MG},
South Central Railway,

Secunderabad, . Respondents,
Counsel for the Applicants «s Mr,P,Krishna Reddy
Counsel for the Respondents | oe Mr N.R.Devraj
CORAM ;

HON'3LE SHRI V,NEELADRI RAO : VICE CHA IRMAN

-

HON'BLE SHRI KR.RANGARAJAN 3 MEMBER (ADMN,)




0.A.N0.959/213,
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I as per Hon'ble Sri R.Rangarajan, Member (Administrstiv )

Heard sri P.Kriq&na Reddy, learned counsel for the

applicantsand 3rj N.R.Devaraj* learneg Standing Counsel

for respondents,

i

2. This 0.A., was fileg for a direction to the res-

pondents to fix the pension, DCRG, payment of encashment

b

L
commutation amounts etc. correctly taking

into account running allowance not exceeding 75

0f leave amount,

% of basic {x
pPayx prior to retirement, :

. 1)

-
-

: o Ena e
were all Loco/Traffic Running gtaff in Railways /had retireq

| ~
v eT » Tapp TieEnY :*s-" in’ th 1704 “‘*—-‘;
""--—'—"'_'-——‘\__.___.._

from service between 1.1,1973_and 4.12. 1000 -

. gumdrnrugtly“appliagnﬁslare the legal represen-

tatives of such staff, The nameés, date of retirement,

designation, age and length of s$ervice of all the‘igpflgants/

0 pgpmn - w4 A=l O the QO,A. This

0.A. is fileqd for the relief s mentioned above,

4.

i

The same point came up for consideration before
-reeveuzas 9 and others
the P11 macos -

on the file of Bangalore Bench of this Tribunal.’ It was helqd

therein that the computation of pension should be done in

accorlance with Statutory rules then in force in respect
_____ -2 allq 4.]2.1988.
nf thAhce cme_

As per the Rule 2544, which was in force befors it was

amended by notification ae, 5.12.1988, 75% of basic pay

W3S the maximum limit fixed which qualifies for pension

and other pPensionery benefits, In view of the above

decision of the Full Bench, the fqllowing direction is

given,
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5. The respondents shal% recompute the pension/other
retirement benefits of the applicants or their ILegal

representatives in accordance with Rule 2544 as was in

[
force before it was amended y notification ?t. 512.1988.,

6. The pensionery pend€filts will be fixed accordinglr

as indicated in para-5 above and the arrezrs have to By

paid th the applicants/ - . ;!Representatives within four

months from the date of communication of this

i order,

The payment of pension/retirehent benefits as per afore-

'8aid directions shall stand regulated/adjusted in Cy,
accor-‘ance with the orders/directions as may ?e issued

by the Supreme Court in S.L.P;Nc.10373/90 aga%nst the
decision of the Ernakulam Benéh of the Tribungl in
Application No.K-269/88.

7. The applicants are not entitled to any costs as

this 0.A, was filed after prornouncement of the Judgment

of the Full Bench. ‘\\ ! . '
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Member (Admn, ) Vice-Chairman [

T | ’ iicdaa’= SO

Deputy Regfstrar(J)CC
Grh. |

The Secretary, Ministry of Rlys,

Union of India, Railbhavan, New Delhi, ‘

The General Manager, S.CeRly, Railnilayam, Seéunderabad.

The Divisional Railway Manager, Secunderabad Iivicion{BG),
Se.CeRailway, Secunderabad. |

The Tivisional Railway Monager, Hyder abad Bivision{Ba),

SeCeRly, tPcunderabad.
One copy to Mr.P,Krishna_Reddy, Advocate, CAT JHy @,
One copy to Mr. (N R.Duvral !)SC for Rlys, CAT.Hyd,

One copy to Library, CAT.Hyd,
One spare copy.



